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Title: Shri N.N. Krishnadas called the attention of the Minister of Railways on situation arising out of the proposed formation of
Salem Railway Division by bifurcating Palghat Railway Division and steps taken by the Government in this regard.

SHRI N.N. KRISHNADAS (PALGHAT): Sir, I call the attention of the hon. Minister of Railways to the following matter of urgent
public importance and request that he may make a statement thereon.

"The situation arising out of the proposed formation of Salem Railway Division by bifurcating Palghat Railway
Division and steps taken by the Government in this regard."

..(Interruptions)
SHRI A. KRISHNASWAMY (SRIPERUMBUDUR): Sir, Salem Railway Division should be started immediately. ...(Interruptions)
SHRI N.S.V. CHITTHAN (DINDIGUL): Sir, Salem Division should be started immediately. ...(Interruptions)
MR. SPEAKER: I will allow one hon. Member from Tamil Nadu to speak.

...(Interruptions)
MR. SPEAKER: I have said that. It is very unfortunate that you are interrupting.
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a€ | (crauion)

MR. SPEAKER: You have not given any notice. Shri Krishnaswamy, I have committed that I would allow one hon. Member from
Tamil Nadu to speak. Let the hon. Minister make the Statement.

...(Interruptions)

oft cIret Hoft did (Fazr) @ arest G, Aol oft oifear &t 2, 331 U2 3y a=n Rl BIN?

* Also placed in Library, See No. LT- 6729/07)

31ETST ABIGA : A= ORIAE! BFen, s It R U2 aaal) amu oft aefl adiepz &, amu Siert & b aen @et &) snudt dl A s dolon aide; Do
not mislead them.

3MTSV, 3! Id &l ad1ss) 32 &4 Sloll doas? art dioay

&€ | (zratiel)

et et (O €It QRIS = welcR, el Befisror &t atier wnbl gl 2., (sraeer)
MR. SPEAKER: Please keep silence. It is a very important matter. You are all agitated. Let us now hear what the Minister says.
...(Interruptions)
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MR. SPEAKER: If you disturb like this, I will postpone the Calling Attention. You have allowed Shri N.N. Krishnadas to call the
attention of the hon. Minister. Now, you are interrupting him.



...(Interruptions)
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MR. SPEAKER: Yes, Mr. Krishnadas.
...(Interruptions)

MR. SPEAKER: I am calling one by one. Everybody is violating the rule; nobody is following the rule.
...(Interruptions)

SHRI N.N. KRISHNADAS (PALGHAT): Sir, as all the hon. Members and you also know well that the Indian Railways is not only
the transport carrier, it is also a great symbol of the unity and integrity of our country. That is why while taking up to set up any
new division or a zone, it should not be done in a linguistic manner. As I told earlier, it should be our concern to uphold the
unity and integrity of our country....(Interruptions)

We have a case. It is not against our friends from Tamil Nadu or for that matter any other State....( Interruptions) We are taking
up the matter with the Indian Railways...(Interruptions)

SHRI C. KUPPUSAMI (MADRAS NORTH): Mr. Speaker, Sir...(Interruptions)



SHRI N.N. KRISHNADAS (PALGHAT): Sir, there is not a single word I am talking against our friends from Tamil
Nadu....(Interruptions)

MR. SPEAKER: I would call one of the hon. Members from Tamil Nadu also to make a submission. I have already said that.
...(Interruptions)

MR. SPEAKER: What is this? You are all very senior and responsible Members.
...(Interruptions)

SHRI E. PONNUSWAMY (CHIDAMBARAM): We are also not against any national interest...(Interruptions)

MR. SPEAKER: We know that. He is also an hon. Member and you are also an hon. Member of the House.

Mr. Krishnadas, make your submission and please be brief.

SHRI N.N. KRISHNADAS : Sir, we are taking up the matter with the Union Ministry and the Railway Minister only.

Sir, in the reply of the hon. Railway Minister, it has been wrongly quoted that 'the hon. Members of Parliament of Kerala were
also consulted in this matter.' It is quite unfair. It is totally wrong that we were consulted.&€} (Interruptions) This is my first
point....(Interruptions)

MR. SPEAKER: Hon. Members, it is so painful. We do not think of us as Indians.
...(Interruptions)

MR. SPEAKER: I am very sorry that the hon. Members of Parliament do not consider themselves as Indians first. We are Indians
first. I would not like this thing to go on like this.

Are we not the Indians first? Is this an Assembly of Kerala or Tamil Nadu? You are all Indians first but you are not behaving like
Indians.

...(Interruptions)

MR. SPEAKER: What is this 'no, no'? You are saying: 'no, no'. We will do that.
...(Interruptions)

MR. SPEAKER: Hon. Members, please take your seats. I would call one of the hon. Members from Tamil Nadu also to speak.
...(Interruptions)

MR. SPEAKER: Please do not record even one word from any other Member except the submission of Mr. Krishnadas. Nothing
will be recorded.

(Interruptions)* a€;
MR. SPEAKER: Then you fight it out on the street! I would adjourn this matter.
...(Interruptions)

SHRI N.N. KRISHNADAS : It is my humble request to the hon. Railway Minister, Shri Laluji that this sentence 'the hon. Members
of Parliament of Kerala were also consulted in this matter' may be deleted from his Statement.

MR. SPEAKER: Okay, all right. That is your request.

SHRI N.N. KRISHNADAS : Yes, Sir.

* Not recorded

The second point is that we agree with his statement where he has mentioned that the major portion of the jurisdiction of the
proposed Salem Division has been taken from Palghat Division.



MR. SPEAKER: He had made a request to the two hon. Chief Ministers to meet. He says that there is no question of delaying any
other Division. Let the two Chief Ministers meet.

SHRI N.N. KRISHNADAS : Yeah. I am welcoming rest of his statement, Sir.

He has said that 'the major portion of the jurisdiction of the proposed Salem Division has been taken from Palghat Division and
the residual jurisdiction of Palghat Division has become less than that of Salem Division.'

MR. SPEAKER: He has admitted it.

SHRI N.N. KRISHNADAS : So, there was a proposal brought before the House. We never opposed it. How can we oppose it?
How can we say that 'no, there is not at all any new Division or a Zone required in the country.' We cannot say like that.

MR. SPEAKER: Put your question.

SHRI N.N. KRISHNADAS : But it should be a formation. Formation means, setting up of a new Division centralized with Salem, in
a justified and rationalized manner taking into account the route kilometers and the jurisdiction area from all the nearby area. It
may be from Chennai Division, from Trichi Division, from Madurai Division as well as from Palghat Division. Therefore, it should
be a formation and not a bifurcation.

MR. SPEAKER: Put your question, please.

SHRI N.N. KRISHNADAS : Sir, formation was the proposal but instead of formation, the existing Palghat Division is being
bifurcated. We have submitted that after the bifurcation, the Palghat Division would no longer remain financially viable, which is
also pointed out in the Statement of the hon. Minister.[r18]

[MSOffice19]

Thus, that is unjustifiable and irrational. This is my humble request. How can one mother give birth to a new baby which is
bigger than the size of the mother? Definitely, the mother will be killed. That justice we are asking from the Government of India,
especially, from the Union Railway Minister. That is the justice we need. So, this is my question.

MR. SPEAKER: He will answer. You give him a chance.

SHRI N.N. KRISHNADAS : What is the difficulty to make a new Salem Division formation taking from all other nearby areas also?
MR. SPEAKER: Now, Shrimati Sujatha.

You are only entitled to put one question.

SHRI N.N. KRISHNADAS : And the other point and that is related to the last sentence. He denied the request which was
forwarded by several Members of Parliament and the Government of Kerala to set up a new Zone, South West Zone. He denied it
in the text. It has also been cited in the Calling Attention.

MR. SPEAKER: He said, there is no decision taken.

SHRI N.N. KRISHNADAS : No, Sir. Please give me one minute. The Zones and Divisions are based on the criterion of workload,
geographical spread, pattern of traffic flows, economic viability and other operating and administrative requirements.

MR. SPEAKER: He has said that.

SHRI N.N. KRISHNADAS : This is the criteria they are following. This is the convention, precedent which is followed by the
Indian Railways. Then, what is the justification for denying? If you are creating a new Division at Salem with all these criteria,
then what is the justification to deny this South West Zone in the country?

MR. SPEAKER: Yes, your questions have already been put.
Now, Shrimati Sujatha.

SHRI N.N. KRISHNADAS : The third point which I would like to mention, through you, Sir, is this. This is a request. Now, with
the consultation of both the Chief Ministers only, the territorial jurisdiction will be finalized. In writing itself, earlier itself, he
assured this august House.

MR. SPEAKER: Why do you not persuade your Chief Minster?



SHRI N.N. KRISHNADAS : But unilaterally, the MoS has announced the inauguration of the Salem Division on 15t September.
May I know from the hon. Minister whether the territorial jurisdiction has been finalized and fixed up for the inauguration of this
proposed Salem Division? I would like to know this also from the hon. Minister.

MR. SPEAKER: That is enough. You have made your point very, very ably.
SHRI N.N. KRISHNADAS : Thank you, Sir, for giving this opportunity.

MR. SPEAKER: Shrimati Sujatha. You put only question.

offarct 20w Fsuan (Fdchioon) : sreagr aigica, @ 3 sruoft apemar 3t dier el §?

MR. SPEAKER: It is not for the speech but only for the question.

SHRIMATI C.S. SUJATHA (MAVELIKARA) : I fully endorse the opinions expressed here by my colleague Shri Krishna Das. After
the formation of the Southern Railway in 1951, Kerala has been neglected time and again and the decision to destroy Palghat
Division is only the latest step in a series of injustice meted out to us. Palghat Railway Division is among the oldest railway
divisions in India.

We are not against the formation of Salem Division. But it should not be carved out by destroying Palghat division. The present
decision is aimed at destroying Palghat Division. The Minister said that the total length of the Palghat Division will be reduced,
with the formation of the Salem division.

Shri Krishna Das said that it will be like the mother giving birth to a child which is bigger than her. Sir, we heard the reply of the
Minster in the House and Shri Krishna Das also quoted it here in the House.,

The Minister said that the boundary of the Salem Division should be fixed only after the discussion between the Chief Ministers of
the two states takes place. Respected Chief Minister of Kerala has expressed his consent for such a discussion.

But on the one hand you say in the House that discussions will be held and on the other hand you go ahead with the formation of
the Salem Division. This is not a right step. This is a violation of the assurance given in the House.

The respected Minister should fulfill the assurance he has given on the floor of the House and he also mentioned about the
Railway zone. There should be the formation of a Railway zone with Kerala as its centre. Where there is a will there is a way. Lalu
ji, the people of Kerala have great expectations from you and you should fulfill these expectations.

et #icf} el il Sl et B fiy &, asi B Sier @ o Dw 3RS 8

*English translation of the speech originally delivered in Malayalam

MR. SPEAKER : Nothing more. Shri Suresh Kurup to speak.
...(Interruptions)
MR. SPEAKER : Only a clarificatory question is to be asked. Please look at Rule 197.

ADV. SURESH KURUP (KOTTAYAM): Mr. Speaker, Sir, thank you for allowing this Calling Attention. The reply given by the hon.
Minister is quite disappointing. I would like to again reiterate that at no point of time none of us were consulted regarding this
Salem Division. I would also like to say that if consulted, we would not have objected to the formation of Salem Division. Our
objection is not for the formation of the Salem Division but a major chunk of the Palghat Division, a Division which has been in
existence right from the beginning of Indian Railways is being taken away.

MR. SPEAKER : It is the same point.

ADV. SURESH KURUP : It is a very profitable Division. A major chunk of that Division is being taken away. There are other
Divisions which have route kilometers of 1,175 kilometers. The Madurai Division has a route kilometers of 1,451 kilometers.
These two Divisions have got route kilometers which is higher than that of Palghat Division.



MR. SPEAKER : He has mentioned that. Please put your question.

ADV. SURESH KURUP : Sir, only from Palghat Division a major area is taken away. As has been rightly pointed out, Indian
Railways is a symbol of our national integration. Why do you now sow the seeds of fissiparous tendencies by doing such an act?

I would like to know what is the criterion employed for this formation of this new Division by taking away all the areas from
Palghat Division and by allowing other Divisions to exist without any disturbance. I want to know whether any study has been
conducted regarding this. During the time of the previous Government, four new Railway zones were created. Whenever we ask
for a Railway zone, suddenly the Planning Commission comes into existence and immediately all other sorts of difficulties are put
forward. The other areas in other States are being given new Railway zones and Railway divisions. But, whenever we demand a
Railway zone or division, which has been a long-standing Division, just like the Salem Division, we are told that it is not possible.

I would like to know that in view of all the protests in Kerala, will you take into consideration seriously the long-standing demand
of a Railway zone for Kerala, a Southern Zone for Kerala. Will the inauguration of this new Railway Division be postponed till the
meeting of the Chief Ministers takes place and an amicable solution is found for this?

MR. SPEAKER : Thank you very much. It was a good question.
Shri P.C. Thomas — not present.
Shri Ajaya Kumar to ask a question now.

SHRI S. AJAYA KUMAR (OTTAPALAM): Thank you, Sir. My colleagues have mentioned so many points. ...( Interruptions) I am
not going into the details.

MR. SPEAKER : You are not entitled to go into the details. You are only entitled to put a clarificatory question.

SHRI S. AJAYA KUMAR : Sir, the demand for a Railway Division at Salem is very old. This is absolutely a very wrong statement.
I may say that the Rakesh Mohan Committee Report of 1996 had decided to set up seven new Zones and eight new Divisions to
increase the efficiency. However, the creation of Salem Division was not included therein. So, how has this come up and how was
it created without taking the opinion of the Railway Reforms Committee? When will the Government take into account the
concerns of RRC? This is my first question.

You have yielded for the demand for creation of a new Division. But, whenever Kerala's demand for a new Zone comes up, all
sorts of arguments are raised against it. So, will the Government seriously consider our long-pending demand for a new Railway
Zone?

MR. SPEAKER : Shri Kurup has mentioned that. Shri Thangkabalu to speak now. [MSOffice20]

SHRI K.V. THANGKABALU (SALEM): Mr. Speaker, Sir, thank you. In the beginning, we met you and discussed with you.
3IERAGT HBIGA : Ganle Rl o 3w oidl gam &) You only came and met me.

SHRI K.V. THANGKABALU : We came and requested you.

MR. SPEAKER: I have given you the chance. Utilise that chance.

SHRI K.V. THANGKABALU : Not only me, 40 Members from Tamil Nadu want to represent their case. Kindly allow us.
MR. SPEAKER: Do not bother about others. You speak for yourself.

SHRI K.V. THANGKABALU : Okay, Sir.

The request for Salem Railway Division was made by the people of Tamil Nadu, by and large. Our Chief Minister, Dr. Kalaignar
Karunanidhi and leaders of all political parties and we requested the UPA leadership and everybody in total.

MR. SPEAKER: Put your question.

SHRI K.V. THANGKABALU : They have sanctioned this. Now, our friends on this side say that there is no logic and no rationality.
Rationality and logic is always there. It is due to that that the long-pending and long-felt need of Tamil people and aspiration of
Tamil people was met by this announcement of the Government of India, for which we are thankful to them. ...(Interruptions)



MR. SPEAKER: If you people fight like this, the whole country will be fragmented!
...(Interruptions)

SHRI K.V. THANGKABALU : Sir, with regard to jurisdiction, I would submit that only 544 route kilometres are given to Tamil
Nadu instead of ...(Inferruptions) Please listen. ...(Interruptions)

MR. SPEAKER: I will ask the Minister to reply, if you cannot sit down.
...(Interruptions)

MR. SPEAKER: Minister Saheb, just a minute.
...(Interruptions)

SHRI K.V. THANGKABALU : Sir, I have just started.

MR. SPEAKER: If you cannot put a question, I will go back to him.

SHRI K.V. THANGKABALU : Sir, I will put a question.

MR. SPEAKER: Do it.

SHRI K.V. THANGKABALU : There are two issues raised in this House.
...(Interruptions)

MR. SPEAKER: The whole country is being divided on this.

SHRI K.V. THANGKABALU : No, Sir.

MR. SPEAKER: What not? On the issues of water, railway and everything, the whole country is being divided.

SHRI K.V. THANGKABALU : Sir, we are not linguistic and we are not talking of ...( Inferruptions) We want fair justice to be given
to Tamil Nadu and the people of Tamil Nadu. We have asked this. In fact, we are not taking any area of Kerala at all.

MR. SPEAKER: Shri A. Krishnaswamy.
SHRI K.V. THANGKABALU : Sir, in fact, we want that the Salem Division, as announced, should be implemented.
MR. SPEAKER: I have understood.

SHRI K.V. THANGKABALU : They are talking about Chief Ministers' meeting. There is no need to have a meeting of Chief
Ministers in this regard. The Supreme Court has rejected it totally.

MR. SPEAKER: Nothing more to be recorded.
(Interruptions)* a€;
MR. SPEAKER: Shri A. Krishnaswamy, if you do not begin, I will allow him to speak.
...(Interruptions)
MR. SPEAKER: Shri Thangkabalu, please take your seat.

...(Interruptions)

* Not recorded
MR. SPEAKER: Shri Thangkabalu, take your seat.

...(Interruptions)



SHRI A. KRISHNASWAMY (SRIPERUMBUDUR): Thank you, Sir. Whatever the Minister says is right. We had a meeting two years
before between the Members of Parliament of Tamil Nadu and Kerala. We had a consensus to have Salem Division.

MR. SPEAKER: What is your question?

SHRI A. KRISHNASWAMY : The Members of Kerala are denying it, but if you allow Shri Varkala Radhakrishnan, he will accept it
because he presided over that meeting. In that meeting, before Shri Varkala Radhakrishnan only, we agreed for Salem Division,
but today, they are denying it.

Today, the formation of Salem Division has been passed in the Budget and Rs. 20 crore have been allocated; Rs. 3 crore have
been released; and Rs. 1.5 crore have been spent in this regard.

They had filed a case before the Supreme Court and the Supreme Court has denied and dismissed their complaint.

Now, we have fixed 14" September to inaugurate the Salem Division. ...(Interruptions) The Railway Department has fixed
this date. It should not be delayed; it should be inaugurated as early as possible. ...(Inferruptions)

3rerel MBI : fiforeee Jsa 3 saE s,
a€ | (cexaumon)
MR. SPEAKER: Only hon. Minister's statement will be recorded.
(Interruptions)* a€;

MR. SPEAKER: You have very ably put your case, hon. Members from Kerala. I had given the opportunity to some hon. Members
from Tamil Nadu. The whole country knows what the problem is. Let the hon. Minister give his reply.

..(Interruptions)

* Not recorded
MR. SPEAKER: This is not a market place; this is Parliament of India. Please sit down.

...(Interruptions)

MR. SPEAKER: It seems we are making all efforts to divide the country as much as possible! Irrespective of whether it is railway,
water or anything else, let us not divide the country. You are talking of patriotism of the soldiers; and do Members not have to
show patriotism?

...(Interruptions)
3EALI AENG & 31U ST Sl 2f2u)
&€ | (czrawer)[s21]
off &rel YIie @ aigie. . (eaurer) 3y aietal i cle aft i
3EALT AN & 3T dleta I3
off et gRaie & 313, A b3 aEl dwisiel S 3B 3
MR. SPEAKER: You kindly address the Chair, and finish your reply.
...(Interruptions)

SHRI VARKALA RADHAKRISHNAN (CHIRAYINKIL): Sir, I may be allowed to explain the position with regard to this issue.
...(Interruptions)

off eIy 9IS § Jrnpwrel Sff, 3mu aiG 9 fer)
3reRngT RIS : il oft, amu ARy,



oft <Irel QRIS & Sl A5 9N 91 b ASA &, &Il gloll Ik & sl bl ot serS-sisie @t W @ F fow v ol 8 b sual anee vRe B duun
@2 ¢l < Bt dow & 32 3 "owdic S g, enpwial i MR dAraz &, a8 Fau aer del B Aol ARiG ot AR i uE. .. (caaumer) MU SISy
3iiz orass, & ol dlcel) ... (xmee)

SHRI P. KARUNAKARAN (KASARGOD): Therefore, he may be allowed to speak on this issue. ...(Inferruptions)

MR. SPEAKER: This is very unfair. You had given a notice for a Calling Attention, and I allowed the notice. I invited you to give a
notice for a Call Attention, and the Minister had made a statement. Thereafter, you have made your points with regard to this
issue. Will you not allow the hon. Minister to reply? What is this Calling Attention for then? wilsr simu dgzanil wds do ans,

...(Interruptions)
MR. SPEAKER: Please sit down. Now, you know Hindi very well.
...(Interruptions)
MR. SPEAKER: Please take your seat,.
...(Interruptions)
SHRI VARKALA RADHAKRISHNAN : I may be permitted to speak. ...(Interruptions)
MR. SPEAKER: No, I would not allow you to speak. Everybody cannot be allowed to speak.
...(Interruptions)
oft €I QRIS & A8 31K aKd &) ... (RIaumel) 39 3E< & 3R & = 2T &7...(SIAumel) A6 STk daid 8...(Rausl)
3EAST ABIGA & 311U alera 22
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el [ Sloll IRl b gz JARRI P15l diorsT @), @Il Q1-al faifgen off forxdl) zo1 cllel cPIaR RIRT 3 32 & 3l el off a3 38 & [ amua 3t dow:
5§31 SIS @1 3P o1d! aeion aifde; 3Rl 3 fPicroe el @l 101 Sl 38 dl axT 81 Awd 3,

3IERIST HEIGA, $3 U= Yerpiifell @I it sropefor femsrer 8, 32t uicrare S<disior 31 aroft watanf¥ert B iz 8817 ¥5 st 8 sie yranfda JAemr Bdisor 3
8245 3| goet argjaford Iumsial St 8ol drell 3, a8 ulerre 3 260 @2ls Ul 3 32w e Baedt 3 cas S oft s53dta &, T urerae & SyPBRsaom i
8t & afiz 200 @3ts FuRl bt 3umslol Jewt 3 2t 2a1 8, 260 urerre 3 aswdhe gl & aG g, nfaz s deen, deft o Bdiser aoefijb22),

&a So1 3 @i 1T oidl asd &) You have wrongly quoted in your Calling Attention Notice that the unnecessary delay in the creation
of the Zone is going to create unrest. @& 3MUG! aIckd DaT 3| ¥eId A URT VI D Yaam &l o1l 2 Brnt B 8iar 8)) anu ddw) o war b aift
arste oft ot gam otz wal oft B eIz sl @ aar 3 &) et <l 1 it sferr Sit sit gt et anft Aeqar-aeaza s & T S sl ger B Igeet
3 2t o s f3en & aai Uz 3gicer @2ol Sn 2@ 3| &4 Ficfl &, & uar &t ordl & 3 aa aw gsi g dc a1 8, ... (caue) s A3 s Gisa et
2 @5 33 &t adiet ow9 3. (Rraume) 3y ysd Afow) Irnepwiel Sf, 3mu ot Ao .. (@) s JoidY| My AR Hforr ofis3 ... (Rwawumor)

MEALT ABITC & 3T AT D UFA a2 alfemy
... (czramer)
MR. SPEAKER: Do not record the interruptions.

(Interruptions)* €}



Not recorded

off €I gAIS & 3mu ARy [ smuet swa) ey e e 5 o 5 oMt 33 (rawel) &i, aEwdblel B el A Ut Preorr SRt 3) 3 &
cier dome SxBY... () o 33 Ba O 3¢ fbass off...(=meme) o 3gice & O 3¢ fbass ot siiz o apft & sz o aw Jdfea odl &ar &, aa
am oidl g, ... (raser)

MERTE BN & Sip 8, 21 sr=m No more reply.
...(Interruptions)
MR. SPEAKER: The Railway Minister has said that no date has been fixed.
...(Interruptions)

oft eIt gre : I am going to request the Prime Minister of the nation, yerer sicft i, 3 il 2isel O 2o 3ifeil @) gen <fiSw 3iiz & ot
gerr <fifSie afie 32w oft Sit Sl AR A AforrRt 8, Jorw! gerse $3A ek ®Rv). .. (Rater)

3G FAGA : Sl &
...(Interruptions)
MR. SPEAKER: Do not record even a single word of anybody, except what Dr. Jatiya is saying.
(Interruptions) *a€}

MR. SPEAKER: This is too much. The Minister is extremely fair. He has appealed to everybody in the House and he said that he is
going to request the Prime Minister of the country to call the Chief Ministers and then it will be decided. No date has been fixed
yet. On the basis of imaginary dates, you are raising this. Dr. Manoj, please go back to your seat. Nothing will be allowed, and
only Dr. Jatiya's submission will go on record. It is very, very unfortunate that when I am trying my best to accommodate
everybody, you are creating trouble.

...(Interruptions)
MR. SPEAKER: When not one word is being recorded, why are you shouting?

MR. SPEAKER: Item No. 13, Shri Priya Ranjan Dasmunsi.

* Not recorded

12.42 hrs.



